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Judgement

Narendra Nath Tiwari, J.—In this writ petition, the Petitioner has prayed for a
direction on the Respondents to pay difference of pay after granting the benefit
of A.C.P. to the Petitioner. He has "also prayed for revision of his pension and
other retiral dues after giving the benefit of the A.C.P. and for arrears of
difference of pension.

2. It has been stated that the Petitioner retired from service as Assistant Sub
Inspector of Excise on attaining the age of superannuation on 31st December,
2001. At the time of his retirement, the Petitioner was entitled to get all his
service terminal dues and the retiral benefits, but the said dues have not been
paid to the Petitioner. It has been submitted that during the service period, the
Petitioner was entitled to get the benefits of first and second ACP on completion
of 12/24 vyears of service, but in spite of his repeated requests and
representations, the said benefit has not been given to him.

3. Learned J].C. to A.G., appearing on behalf of the Respondents, submitted that
the Commissioner of Excise is the competent authority to consider the
Petitioner''s claim and if any representation is still pending or if he files a fresh
representation, the same shall be considered and appropriate order shall be
passed.

4. Considering the said submissions, this writ petition is disposed of, giving
liberty to the Petitioner to file a fresh representation, along with a copy of this

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/srikant-singh-appellant-hash-the-... Page 1 of 2



order, before the Commissioner of Excise, Jharkhand. On receipt of the
representation, the said authority shall consider the same and pass appropriate
order, in accordance with law, within a period of two months from the date of
receipt of the representation. If the Petitioner is found entitled to the benefit, as
claimed him, 2the admitted amount of difference of pay shall be paid to the
Petitioner within a period of six weeks thereafter.

5. In that event, the concerned Respondent shall also take step for revision of
the Petitioner''s pension and other retiral dues and shall pay the arrears thereof
within a period of six weeks thereafter.
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